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Chhitar 3ingh son of 3hri Sobran 3ingh aged abwut 4D years, rzailenc
of Villag and Post Dadotra, Digtzicht Agra, At préssat enployed as
Gangman unds o Pl kar, Noptln Westsmn Reilway, Jeipur Division,
eee e A‘"’pli' ant
VERSUS
1. Union of India through General Managew, Horith #stem
Zewz, North Western Rallway, Jdl-ur
2. Divisional Railway Managsk, Mopth #estzom Railway, Jsipur
| Division, Jaipur,
L 2. Sy, Divisional Mechanicsl Bnginzer, Morth Westemn Railway,
| Y Jaipur Division, Jaipur,
! i
! PRI R&Sp&:‘f‘ldenﬁs
|
| - , . ,
1 Mr, C.B, Shama, Cowmsel for the apolicant,
M, Anipan Agarwal, Counszel for the »spondsnis,
GORAM ¢
Hantlbls Mz, A, Bhandari, “~m~~: (Aduind st rative)
Hontble Mr, Bharat Bhushan, Membar (Judicial 1)
v OHIB

Foit HN'BLE MR, EHABAT

EHISHAN
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rzsopd pelating Lu thz cass b called
muzing the ssne zespm dants may bhe
222 pay and sllowancss fon ths geriod
S,1920 and 1,9,1204 to 21,12, 152% by
ated 21,4,2002 (Amsurz A'l) .
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(11}  That the mspondents be further dipscied to 2gulerized
sarvices of the apflicamt foci Tthe dote juniors zo
rzygularised znd to assign corwreot seniondty Taliling into
consideration of his acpoinimentsine: 15,35, 1930 with
all consedquential benefits,

{(iii) 1y other coder, divsction or melief may ke passed in
Tavour of the applicant which may be deemad 1€, just
and Troper wndsr the facts and clvcumstancss of the

1ay be awardad,"
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20.10,1885, It is his furthsr case thaet in the year 1937, ausz to
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siclness, hiz could not perfcm nisz daties and when he refortad
for duty on 27,11,196%, he wiz not allowed 0 meaums his Jutles
Lowith no altsmate but Lo appoovach the Triboanal
ing divscticn to talie him o Juty
and award him all pay & allowanczs for the intervesning p2ricd, The
licant waz grantzd o hiim by ths Tribanal
vide order dated JAT,179d, It would b2 ussful to rzproduce hare
thz cancluding para of the Tribunal's judgement datad 25, 10,1604
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in the szid 04, the copy of which i3 plac
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d at Anmexure A2,

M eeseesolf the applicant is aggriavad by my owdsr
passzd by the rezpoand lanE, J?-:f sing him pay and
allowancss fc; uh ¢ pericd of absence from duty from
101201329 onwazds, the applicant shall e ab libs iy
to file a frz:zh application, Th= -,-1»L»ud~n»~ shall
pass appropriate ordex "’""’T!'J.ing yd,’mﬂxb ot pAr and
allowances wi’t g a pariod of four months fram the
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date of submis of ths aff t:"‘-i\u.’l-‘ by the applicant M

e The pemussl of the aforeszaicd rzveals that in no ancsrtain

temas 2 libsrty was given to the applicant to filz a fresh apflica-

tian and the wesho

ndents had Lo decidz the same within a pericd of

foarr nonthz, The applizant, howsver, prafervsd a Comtentt Pztition

Mo, L35/1%05% and the sald Contempt Petition was, howsver, disposed

it

of on 1&,4,31294, and conseduently the spplicantwss 'bggen bacl: on

duty and was pald @ osun of R, 70,920/ toward:s the paymsnt of pay

Zoallowanoss, Jubsedus s the agplicantdild ancther CA to, 321/194




whersby directions warve scught for considerindhim for absorpition
in Blectrical/Garsiazs & Wagon Depaviment and wayment of his legiti

ota

=z dues and allow all consequentizl ben=fits, Fox that puipose,
he wWas again given an opporbunity to male a pepieszntation to the
responaents,.

4, The GAespondsnts hisve however, contzsted ths claim of the
applicant, Their comtention iz that the claim of the applicant f&

making paynent for tha pariod from L, 1E,1529 o SL,05,1990 and

applicant werd rzgulazised in the year 1059 and 1904 alzo, the

Sty
respondents plea is, that, the CA is hop=lessly barred by limitati

as the applicant has agpruvachesd he Court for sach =lief at such
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balatsd stage, On merits too, LT is contendad thist the spplicent
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joivied the duties pursuance o the onders of the Tribunal dated

25,010,:1221 and for Hhat matver too, charges sheet hos Bz already
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the payment for ths =atire pericd fov vhich the zoplicant had

worled had been made Lo hinm and it was pursuant to the
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applicant in CP Mo, 129/95 wars dropped,

5. We have considzrzd the vival contznbtionz of the pari
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G In our oginion, in the sbsanc: of any legal rticht to the
post, the cla_im of the applicant for pzgularisation ne2ds no
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consiagatl on, Hz hzs not been abls o substantiate his claim as

to how and under whtat 4 rowmstane 235, e s entitlzd to hiz -~e-gu]_ar
¢ the poszt, He haz slso failed to show thal in what wmaner sny.

pzrson junior to hiw have bezn memlearised, Az rzgards the azpect




of the paymant

- ————

approached th

s W

maninel dus To ' i

30 far, He h
anad above theo

ordar passed in CP o,

7.

no

o
9]

f e

_{EHARAT EHISHAN)
MEMEER (J)

AHQ

as not shown as

guin Of [2,70,92%/ -

oy

iy / 10GE

‘I.

N sjaln,
3 LO Feow mach
hhas aot

conceinsd, though t

P p Fa—— . P - oy ota
7=t ke Moz not come out

et 2and dn what

ANy

amaoiint,

rec2ived by him pursuan

was due to him,.

(AJdl, BHANDAR )
MEMBER (A)




